Item No. 25
IRDAI (Annual Report) for the F.Y. 2018-19

In accordance with the provisions of Section 20 (2) of the Insurance Regulatory and Development
Authority Act, 1999, Annual Report of the Authority, prepared in accordance with the format
prescribed in the IRDA (Annual Report — Furnishing of returns, statements and other particulars)
Rules, 2000, is required to be furnished to the Central Government within nine months after the

close of each financial year.
2. The draft of the Annual Report for the financial year ending 31% March, 2019 is placed for the
consideration of the Authority. It is also submitted that the same would be further revised for clarity,

accuracy and presentation in an acceptable format.

Placed for approval of the Authority and to delegate power to the Chairman to make changes as

may be needed on the above lines.
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